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0.A.NO., 433/95

Baetween:

1., The Secretary,
Mim. of Railways,

2. The Chairman,
Railway Baard,
New Delhi.

3. The Gengral Manager,
South “entral Railway,
Secunderabad.

4. The Divisional Railway ¥

Hubli Division,

South Central Railway,

Hubli.

And

ghupathi Bhaskara Rao

t

Counsel Por the “pplicants

Counse2l for the Respondent

THE HON'BLE SHRI A.B.GORTHI

e T i,

e

Date of Order: 7.12.95,

“anagser,

Respandents.

e T

ens ﬁesp Dndsntﬁ:ﬁ_«‘i’:{mi@
Applicant, .

Mr.Y.Bhimanna,Adedl.CGS5C.

Mr.3.Ramakrishna Raog,

MEMBER (A )
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1.

2a |

3.

4.

S,

N

The Secrstary,
Miniatry of
New Daglhi.

The Gaeneral nagar,
South Central{Railuay,
Secunderabad,

The Divisional Railway Manager,

Hubli Division
South Central Railway,
Hubli,

One copy to MriV.Bhimanna,Addl.CGsC,

CAT,Hyderabad,

One copy to m:TS.Ramakrishna Rao,Advocata,

CAT,Hyderahad,

" Bne copy to Library, EAT,Hyderabag:
8;

One spare copy,

YLKR
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0.A. M7 /95, \ | 0t. of Deeision : 07-12-05.
o
ORDER |
O _ .

] ? As per Hon'ble Shri-A.B. Gorthi, Member (Admn.) 1} -

Hegqpg Shri SQRamakrishné Rao, learnad counsel faor
the applicant and Shri’ V.Bhimanna, learnad counsel for_the

respondents.
¢44u. ‘
2e - This UArws come up fer,a rPVlSlOﬂ appllcatlon filed

[+
by the gepartment has been allowed today bykseparate order.

-
-

it vas Stat;a in the review application- that the main snquiry
gpres

against the applichnt was not can&elled, But after it.uas
' W%\T .
duly concluded all the papers ining "to it wyagre sent to the
al

railuay buardjéﬂ; proposing 10% qut far the period of three ysars
in the pension of the applipant vide Gensrsl Manager, SC Railway
latter dsted 22-09-94. A fPinal order in this case is auyaited

from the government,

3. In view of what is stated above, this 0A is disposed
of with a direction;ﬁo the respondents No.1 and 2 to ponclude
the disciplinary eaés sgainst the spplicant and pass final order
1n ;ggﬁcase within a period of thrae months fram the date of

communication of this ordar.
4. No opdsr as to costs.

, | %vh@*wAQEjI?Tisg
: — (A.B. Gos m;

Member (Admn,

Dated : The 7th December 1995,
{Dictatad in Open Court)
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Jw the Cc.AT, Hyd - Bench \
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